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WA T REATHAT 3T Q& ST&rHaT S (FH1I TihaAT) (Fenew) fqew, 2025

B G e AT ET.R./2024-25/50. TR/ S S 121, — T fRareT s oy serHar 4rs,
faTaT ST e srerwar Sf2ar, 2016 (2016 FT 31) T 91T 240 = AT 5T &7 196 il ITLTT (1) F

T () FTT T&T IR T TART FId g, AT (AT ST QMTere STeqHar are (Farae qiear) BT,
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“(1) a7 ToReT STE=ra §9 o OT9 U GTaT L@ ST SHHT TATAT HT S8 HILaeE THTIT @rar
ETAS I TN

“A79. TEYT T RIS AT ST
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ot
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QAT T 3 it AT F e ST ash:
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AT % 109 o o1 399 @ |

gf.2

Ah IFUT F Wi RO q&: zEE siaera
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RIRIERIREA eI I o e LT
RarE eqa 0 ST % T SRt
AT % 109 fae o1 399 & |
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W ROE & e & araeT a&: =96 siaid
. t et AP
fraeor, anfe F s o & |

RIRIERIREI I e s i S E L o T b
FIT Gt e T&qd FT F THT,
ARTTHT /79 o 109 fae a1 389 1@ |

e ¥ for smaew 9 e & sreer a: 9
FANT AWTHY, TTAIT < Farai & faawor anfe
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afRuigE TeEy g FUne
it F foeea % forw = Jumae wiwar
T7E FLA FT ATLT T FhT T F 149
3T a1 399 93 |

(2) IRHATTF A AT FAMT 6 =7 AHFH & 4 wrea &y 70 9867 {7 396 da9® a5l
AT QT3 |

(3) =& Tt & srefiw, et =0 =T, =Ty AT, TAAT FHT AT SA=TAT, TET [0 S Fr [Haa
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(4) wfermmas, Tt Rl FTETE % forg aeft SR ST TS wiRAr a1 3EE wee aere o B
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(ii) ToRET ST § 3T I AT WIS 0l T TAd AT Y0 AR AT ATHAE,

(iii) T=T ®IET A H A,

& T STATSAHE o TorT ITFEreRTe-uaT ST ¥ AT SEHT AATHLIT FIA F TR FLAT AT 8 1”7
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ST AT ATAT SATTEAAT T Tgd & HT |7
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“(5%) AT AT | g FHIAF AT SO T AT AT g aaTad TEQd Hdl 1o o Higdr
T ITXT 297 T, STET aF a8 ANL gl &, TRl STT=Iar & U&d Aal & i< Afs Rl Towd
U Ieg AT ITHT SITAT & 1 ST it T TR er|erford sfeq < off STusft |”

(iv) @€ (12) % T, Feferied e sia:eag By ST, serig-

“(127) TREATT, IFTH ATATHAT 0 T FIA 5 A1 (a6 HIaL 8% qeaLal aZasm
T IFAH FIATRAT T TTAT T TATIOT FIT |

(129 atEmTas, e 31 & srefie aerwel afafa &t et & 9o, 3gaw arefwar
& AT ST ITh Haeg H FLAT TS TEAF qTqLAT o 21 TEGd T |
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ATATHAT T TEH ST TSR] 6 ©F H IO FHT IT UHT STAT T FTEATRTE HT |

(12%1) T3 AT FTATHAT ST TTAT SATAT & qT IEH FILT STHT 6T T2 STHH GATier Feq FT
T STTosf

(12%) =t IFAW FTAThaTl STATT TTAT STAT & a7 TEHTI S, TOHeT G & He 9 g2
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feroqor: —srreftr faeT i otterm srergaT e (FuTaer wtRaT) AR, 2016, 9T F TS, S,
a3, @ 4, ©. 460, @ 15 fEway, 2016 ¥ afdgmAr @, erd.didtens./2016-
17/, 0. /32 2. 1.005, arie 15 feawa, 2016 g Trfora 3 7o o i 399 sifaw semas aa &
TSI, STHTHT, 9N 3, G 4, 7. 457, 9@ 16 ffravae, 2022 § srfamg==r . ars. =t f1.3m2./2023-
24/, T[T ST.112, e 12 wat, 2024 g0 THRIOT IR Rarer T omes sfe|ar are
(FTHTI SR (Fetre) e, 2024 grer & = ar |
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INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
NOTIFICATION
New Delhi, the 28th January, 2025

Insolvency and Bankruptcy Board of India (Liquidation Process) (Amendment)
Regulations, 2025.

F. No. IBBI1/2024-25/GN/REG121.—In exercise of the powers conferred by clause (t) of sub-section (1) of
section 196 read with section 240 of the Insolvency and Bankruptcy Code, 2016 (31 of 2016), the Insolvency and
Bankruptcy Board of India hereby makes the following regulations to further amend the Insolvency and Bankruptcy
Board of India (Liquidation Process) Regulations, 2016, namely: -

1. (1) These Regulations may be called the Insolvency and Bankruptcy Board of India (Liquidation Process)
(Amendment) Regulations, 2025.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016 (hereinafter referred to as
‘the principal regulations'), in regulation 45, in sub-regulation (3), in clause (a), after the words “sold as a going concern”,
the following shall be inserted, namely: -

“or a compromise or arrangement has been sanctioned under section 230 of the Companies Act, 2013”

3. In the principal regulations, in regulation 46, for sub-regulation (1), the following sub-regulation shall be substituted,
namely:-

“(1) The Board shall maintain and operate an account to be called the Corporate Liquidation Account with a scheduled
bank.”

4. In the principal regulations, after regulation 47A, the following regulation shall be inserted, namely: -
“47B. Filing of Forms.

(1) The liquidator shall file the Forms, along with the enclosures thereto, on an electronic platform of the Board, as per
the timelines stipulated against each Form, as per the Table below: -

TABLE
Form Period Covered and Scope Timeline
No.

LIQ1 [From liguidation commencement date till public [ On or before the 10th day of the subsequent
announcement: This includes details of the | month, after a public announcement has been
liquidator, corporate debtor, the liquidator’s fee, etc. made.

LIQ2 [From public announcement till Progress [ On or before the 10th day of the subsequent
Report: This includes details of valuation, sale, [ month, after submission of each Progress
litigations, avoidance of transactions, meetings of | Report to the Adjudicating Authority.
consultation committee, receipts and payments, etc.

LIQ 3 [From final report to application for dissolution: [ On or before the 10th day of the subsequent
This includes details of unclaimed proceeds, sale, | month, after submission of the dissolution
litigations, avoidance transactions, realisation, | /closure application to the Adjudicating
distribution of proceeds, receipts and payments, etc. Authority.

LIQ4 |[From application for dissolution to order of | On or before the 14™ day of passing of the
dissolution: This includes details of the distribution of | order for dissolution of corporate debtor or
proceeds, receipts and payments, etc. closure of the liquidation process by the

Adjudicating Authority.

(2) The liquidator shall ensure that the Forms and its enclosures filed under this regulation are accurate and complete.

(3) The filing of a Form under this regulation after the due date of submission, whether by correction, updation or
otherwise, shall be accompanied by a fee of five hundred rupees per Form for each calendar month of delay after the
date notified by the Board.

(4) The liquidator shall be liable to any action which the Board may take as deemed fit under the Code or any regulation
made thereunder, including refusal to issue or renew Authorisation for Assignment, for -

(i) failure to file a Form along with requisite information and records;
(ii) inaccurate or incomplete information or records filed in or along with a Form;
(iii) delay in filing the Form.”
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5. In the principal regulations, in Schedule I, in para (1),
(i) Clause (1D) shall be omitted.
(i) for clause (1E), the following clause shall be substituted, namely:-

“(1E) The liquidator shall provide to the prospective bidder, access of the assets under auction to facilitate their
inspection and due diligence.”

(iii) after clause (5), the following clause shall be inserted, namely:-

“(5A) The public notice shall state that prospective bidders shall submit an undertaking that they do not suffer from any
ineligibility under section 29A of the Code to the extent applicable and that if found ineligible at any stage, the earnest
money deposited shall be forfeited.”

(iv) after clause (12), the following clauses shall be inserted, namely:-

“(12A) Within three days of declaring the highest bidder, the liquidator shall conduct due diligence and verify the
eligibility of the highest bidder.

(12B) The liguidator shall present the auction results, details of highest bidder, and the due diligence conducted on it to
the consultation committee under regulation 31A.

(12C) The liquidator shall declare the highest bidder as the successful bidder or reject such bid, after consultation with
the consultation committee under regulation 31A.

(12D) If a bidder is found ineligible, the earnest money deposited by him shall be forfeited.

(12E) In case the highest bidder is found ineligible, the liquidator may, in consultation with the consultation committee,
declare the next highest bidder as the successful bidder after following the same process as provided under clause (12A)
to clause (12E).”

6. In the principal regulations, in Schedule Il, in Form I, for table B, the following table shall be substituted, namely:-
“B. Details of Stakeholders entitled to Unclaimed Dividends or Undistributed Proceeds

Sl. [Name offAddress, [ldentification NumberfAmount [NaturelApplicab|Amoun|Reason for[Remar
No|stakeholder phone of the stakeholder|due to the|of le sectionft of taxjunclaimed |ks
entitled tojnumber |(PAN, CIN, etc.)|stakehold JAmou |of thelto  be|dividends
receive and email|(Please er (Rs.) |ntdue |Income |deductefor
unclaimed address ofjattach Identifical Tax Actd (Rs.) |undistribut
dividends the tion proof.) 1961 or| ed proceeds
or undistributedi|stakehold any
proceeds er other law|
under
which
tax is to
be
deducted
@) ) ®) (4) (®) (6) ) ®) 9) (10)
1
2

RAVI MITAL, Chairperson
[ADVT .-111/4/Exty./1939/2024-25]

Note:—The Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016 were published vide
notification No. IBB1/2016-17/GN/REG005 dated 15" December, 2016 in the Gazette of India, Extraordinary, Part 11,
Section 4, vide No. 460 on 15" December, 2016 and were last amended by Insolvency and Bankruptcy Board of India
(Liquidation Process) (Amendment) Regulations, 2024 vide notification No. I1BB1/2023-24/GN/REG112 dated the
12" February, 2024 in the Gazette of India, Extraordinary, Part I11, Section 4, vide No. 95 on 12™ February, 2024.
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